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Notification No. S.R.O. 746, dated the 
31st Marcĥ 1956, making certain fur­
ther amendment  to  the Tea Rules, 
1954. [Placed in Library.  See  No. 
S—133/56.]

Half yearly Report on Activities 
OF Coir Board and Working of Coir 

Industry Act

Shri T. T. KrishDamachaii: I beg to 
lay on the Table, under sub-section (1) 
of Section 19 of the Coir Industry Act, 
1953, a copy of the Half Yearly  Re­
port on the activities of the Coir Board 
and the working of the Coir Industry 
Act for the period ending 30th Septem­
ber, 1955. [Placed in Library. See No. 
S—134/56.]

Agreement between India and U.K. 
on Avoidance of Double  Taxation

The Minister of Finance (Shri C. D. 
Deshmukh): 1 beg to lay on the 1 able 
a copy of the Agreement between the 
Government of India and the Govern­
ment of the United  Kingdom for the 
avoidance of double taxation and  the 
preventioij of fiscal evasion with respect 
to duties on the estates of deceased per­
sons, in  pursuance of an  assurance 
given in reply to a supplementary  on 
Starred Question No. 711 on the 15th 
March, 1956. [Placed in Library. See 
No. S—135/56.]

COMMITTEE ON PRIVATE  MEM­
BERS’ BILLS AND RESOLU­

TIONS 

Fiftieth Report

Sardar  Hukam Singh (Kapurthala- 
Bhatinda) : I beg to present the Fiftieth 
Report of the Committee on Private 
Members’ Bills and Resolutions.

BUSINESS ADVISORY COMMITTEE

Thirty-second Report 

The Minister  of Parliamentary Af­
fairs (Shri Satya Narayan Sinha): I beg
to move :

“That this House  agrees with 
the Thirty-second  Report  of the 
Business Advisory Committee pre­
sented to the  House on the 17th 
April, 1956.”

Shri Kamath ôshangabad);  With 
regard to this motion I would at the out­
set make a request to you that as pro­
vided  by  the  rules  lime  may  be

given to us to table amendments,  be­
cause I find there are certain proposals 
embodied therein with which 1 am not 
in agreement, and  many of  my col­
leagues are also not in agreement.  It 
can stand over till tomorrow when we 
can move amendments.  If in your dis­
cretion, though not in consonance with 
the rules, you are not pleased to accede 
to my request, and you do not hold it 
over till tomorrow, I shall submit___

Mr. Speaker; Tomorrow is a holi­
day.

Shri Kamath:  Then, day after to­
morrow.

Mr. Speaker: Whatever he has to say 
he may say now.  I will waive the rule 
as to last-minute amendments.  It was , 
presented yesterday.  The hon. Mem­
ber who is always  alert should have 
tabled an amendment.

: We got it this mom-Shri
iug.

Mr. Speaker: The Business Advisory 
Committee’s report was presented to the 
House on the 17th April.

Siui Kamath: We received  a copy 
only this morning.

Mr. Speaker: What are the amend­
ments ?

Shri : I beg to move:

That at the end of the motion the 
following be added :

“subject to the modification that 
for “three  days’ recommended for 
the  States  Reorganisation  Bill 
‘four days’ shall be substituted/'

Shri U. M. Trivedi (Chittor): Five
days.

Shri Kamath: I was first thinking of 
five days ; I would still be happy  to 
have five days.  But certainly it should 
be not less than four days.  The ten­
dency in every session is to expedite 
business—rather  unduly—̂towards the 
close.  Winter and spring  have come 
and gone, and as this long session drags 
on, sweating and panting, to its weary 
close-----

Mr. Speaker: All that is unnecessary. 
We have to dispose of the whole thing 
with in half an hour. So, what I would 
suggest to this. Let the hon. Member ad­
dress  himself  to the  subject-matter, 
namely the need to the increase the time 
from three to five days. The whole




